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New Delhi for the use of the board·· 
.rs; 

(b) if so, when; 

(c) what 90rt of books are kept i. 
the Library; and 

(d) how many of them are compll-
mentary? 

The Minister of Works, Bonsln, and 
Supply (Shrl Mehr ChaDd Khanna): 
(a) No, Sir. 

(b) to (d). Do not arise. 

Laos 

474. Shrl Shree Narayan Das: WlU 
the PrIme Minister be pleased to 
state: 

(a) whether the Conference or 
fourteen countries on Laos in which 
India was also participating has been 
able to evolve any formula for the 
peaceful settlement of the I.aos proh-
lem; 

(b) if so, what; and 

(c) if not, whether any progress haR 
heen made in that direction? 

The Prime Mlnistn and Minister of 
External Alfalrs and Minlst"r of Ato-
mic Energy (Shrl Jawahsrlal Nehru): 
(a) to (c). The Geneva Conference 
on Laos has discusst'd the Laos qu~.~
tion and has arrived a·t certain tenta-
tive agreements on various issues. No 
ftnal conclusion, however, can be 
reached without the participation ill 
the Conference of a new Laoti 'n 
Government of national unity. TI.is 
toas not been possible as thp negotb-
tions for the formation or such a 
Government are still in progre;'s. 
Pendinl! the formation of such a 
Government the Conference has still 
not concluded. 

Rural industrial Projtet5 
r Shrl Sbree Narayan »as: 

475. -< Shrl Subodh Hansda: 
L Sbrl S. C. Samanta: 

Will the Minist.er of Plannlnr be 
pleased to state: 

(a) whether any economic survey 
teams have been constituted to tour 
the country with a view to select Illca-
tions for rural industrial 1,·ojE:cts to 
be set up durin& the Third Five Y('!ar 
Plan; 

(b) if so, the number ani the ns-
ture of such teams formed so far; 
and 

(r) wheth('!" IIny time·limit hal 
been 9('t for .ubmission of their re-
ports? 

The Minister for Plannlnr 
Labonr and Employment 
Nandah (a) No, Sir. 

and 
(Shrl 

(b) and (/"). Do not arise. 
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Price Control or Cotton 
r Shrl Rameshwar Tautla: 
J Shri Shree Narayan Das: 
1 Shrimatl Malmoona SaitaD: 
L ~hri Chandak: 

Win the Minister of Commeree 
and Industry be pleased to state: 

<a) whether cotton-growers of 
Vidarbha have submitted a memo-
randum mamly against the price con-
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trol of cotton; 

(b) if 80, whether they hIve de-
manded the appointment of a cot-
ton commission al30; 

(c) if so, the main ~')illts put 
forward in the memorandum; alld 

(d) the reaction of Government 
thereto? 

The Minister of International 
Trade in the Ministry of C.:JmlRl'!fCe 
and Industry (Shrj Manubl1aj Sl.ah~: 

(a) to (c). Yes, Sir. It has been 
urged in the memorandum t!lJt: 

(i) the ceUngs on the prke' 
of Indian cotton should be re-
moved; 

(ii) the existing floor prices 
should be allowed to remain; and 

(iii) a cotton commission should 
'be appointed in order to promote 
production of cotton in the country. 

(d) The decisions of Government 
on the matter will be announced 
loon. 
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Public Sector Projects 

479. Shrl S. M. Banerjee: Will 
the Minister of Labour lUld Employ-
ment be pleased to state: 

(a) whether a final decision has 
since been taken to bring all the 
public sector projects . under Cen-
tral labour legislation to bring uni-
formity and industrial harmony; 

(b) if not, the reasons for this 
delay; 

(c) whether State Governments 
have agreed to this; 

(d) if not, the names of those 
who have not agreed; and 

(e) the reasons given for the 
.ame? 

The Deputy Minister of Labour In 
the Ministry of Labour and Employ-
ment <Shrl Hath!): (a) and (b). No. It 
is intended to discuss this matter 
with the State Labour Minisler as 
loon as possible. 

(c) Some of the State Go\"em-
ments have agreed. 

(d) Assam, Bihar, Madhya Pra-
desh, Mysore, Orissa anJ We.t Ben-
lal. 

(e) Industrial relations havp a 
direct bearing on the law and order 
problems and the State Administra-
tions with their intimate knowledge 
of local conditions con:l1der them-
lelves better equipped to regulate 
employee-employer relationshIps in 
the undertakinls; the Central pub· 




